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AT HYDERABAD

0.A.No,1177/99
BETWEEN 3
B.Shantavathi
AND

1, The Umicon of India,
Represented by the

Chairman, Canteen Store Dept,,
Adalphi, Munbai.

2. The Joint General Manager,
Section -3, (P),
CSD Head Office, Adelphi

119, Marshi Kavery Road, Mumbai,

3. The Depot Manager,
Canteen Stores Department,
Trimulghery, Secunderabad,
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Counsel for the Respondents
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«s Applicant.

.. Respondents,

{

«e Mr,R.,Yogender Singh

ee Mr.,V.,Vinod Kumar

MEMBER (JUDL.,)

X As per Hon'ble Shri B.S,Jai Parameshvwar, Member (Zadl,) X

Mr.V.Kiran Kumar for Mr.F.,Yogender Singh, learned

counsel fof the applicant and Mr.V.Vinod Kumar, learned

standing counsel for the respondents,
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wihale,
2. The applicant herein was working as UDC in Canteen

Stores Department was plsced under suspension by order No,
3/Fers/A-3/M-2161/915 dated 21.6,96 (A-1), Para-4 of the
order is reproduced be low :z-

"It is further ordered that Smt,B,Shanthavathi
will be paid subsistance allowance in terms
of IR=-53",

3. Barljer on 29,11,56 the applicant had submitted a
representation praying for enhancement of the subsistance
allowance, Since the applicant could not get the enhancement
in the sd@bsistance allowance she approached this Tribunal in
OA,1017/98 which was decided on 5.1.99, (A copy of the order

4, As per the directions contained in the said OA the
respondents considered her representation and informed the
applicant as per letter dated 17.3.99, A copy of the letter

is at A-3 to the OA, Para-2 of the said letter is reproduced

be low 2=

"Your application dated 29,11,96 has been re-examined
by the Competent Authority and it has been approved
to enhance the rate of Subsistance Allowance to the
extent of 25% of the Subsistance Allowance that was
initially granted to you (i.e, 50%) vide order No,
3/Pers/A-3/mN-2161/915 dated 21.6,96 as per rule
laid down on the subject, The enhanced rate of
Subsistance Allowance will be effective from Olst
April 99v,

)
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S. Being aggrieved the applicant has filel this OA
praying for a direction to the respondents to pay her
subsistance allowance in accordance with the provis ions

of 53(1) (@) w.e,f, 22,9,9.

6, . The respondents have filed their reply., In the

reply they tried to justify the impugned letter,

7e As per FR 53(1) (a) the competent authority is required
to review the order of suspension and also takiia-g into
consideration to enhance the subsistance allowance if the
period of suspension exceeds 3 months, Infact the entire

FR 53 has been reproduced in the earlier OA decided on
5.1.99, On going through the said rule position I feel

that the respondents are not justified in restricting the
enhancement of the subsistance allowance only from 1.4.99,
Their contention is that the criminal case in which the
applicant has been involved has not been concluded {5 a

ground &£ to give enhancement from a prospective date, St does
Yok Abpael Lo gy

8. Hence the following directions are issuved :-
{a) The application is allowed,
©) The igpugned order dated 17,3,99 is hereby
set asidé.
(c) The respondents are directed to -ﬁ&t%&h the

subsistance allowance to the applicant strictly

in accordance with the Rule 53 of the FR,

-
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(1) The arrears of enhanced subsistance allowance
shall be paid to the applicant within 3 months

from the date of receipt of a copy of this orxder,

No order as to costs,

( B,S,JAI PARAMESHWAR )
01,100  Member (Guil,) "
" "‘\
Dated : 21st January, 2000

(Dictated in Open Court) M
o
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